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(d) whether Government are aware that 

refusal of the managements of these coal 
mines to abolish contract system in prohibited 
categories has created serious industrial unrest 
in the areas; and 

(e) if so, what steps Government have 
taken to abolish the contract system? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): (a) to (c) Prosecution case 
has already been filed by the Central 
Industrial Relations Machinery in respect of 
Chasnala Colliery of Indian Iron & Steel 
Company in October. 1977 for employment of 
contract labour in the prohibited categories. 
Action for prosecution in respect of 
Ramnagore Colliery of IISCO has also been 
initiated by the Central Industrial   Relations   
Machinery. 

(d) and (e) The Central Industrial Relations 
Machinery have not received any report about 
any serious in- I dustrial unrest referred to in pat 
(d). Legal action wherever called for is 'being 
taken by the Central Industrial Relations 
Machinery in cases of employment of contract 
labour in violation of the Contract Labour 
(Regulation and Abolition)  Act. 

Rehabilitation of bonded labour 
140. SHRI LAKSHMANA 

MAHA-PATRO: SHRI 
SANAT KUMAR RAHA: 

Will the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased to 
state: 

(a) whether Government have made any 
fresh assessment about the number of bonded 
labourers in the country in order to provide 
them with alternative sources of livelihood; 
and 

(b) if so, what are the details thereof and 
what is the present number of bonded 
labourers identified, freed and provided with 
alternative jobs in each  State/Union  
Territory? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): (a) and (b) A statement is 
placed on the Table of the House. 

Statement 
Periodic reviews about the position of 

bonded labourers identified, released and 
rehabilitated are carried out on the basis of 
reports received from the States/Union 
Territories, who are responsible for the 
implementation of the Bonded Labour System 
(Abolition) Act, 1976. The latest available 
information about the number of bonded 
labourers identified, released and rehabilitated 
as on 30-11-1977, in each State/Union 
Territory is as follows: 
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Freed bonded labourers are being 
rehabilitated by providing them with suitable 
employment in Government Departmental 
projects, allotment of agricultural lands, 
house-sites, loaps for purchase of milch 
animals, sheep, carpentary implements, 
provision of education and free hostel 
facilities to the children of the freed bonded 
labourers. Loans have also been given by the 
Nationalised Banks at preferential rates of 
interest to such labourers for their 
rehabilitation on land-based and non-land 
based avocations. Collectors have also been 
directed to rehabilitate freed bonded labourers 
under the on-going schemes and programmes 
including those of soil conservation, irrigation 
works, tribal and harijan welfare programmes. 

The position of the rehabilitation of the 
bonded labourers was recently reviewed and 
in order to step up the tempo of rehabilitation 
of the Emancipated bonded labourers: 

(i) the State Government/Union Territories 
have been recently asked to keep specific 
provisions under all their rural 
development schemes for identification, 
release and rehabilitation of the bonded 
labour; 

(ii) the concerned Central Minis-
tries/Departments have been urjjed to 
accord, while making selection of blocks 
for development, priority to those blocks 
where bonded labour have been identified 
or the practice is known to exist and to 
make rehabilitation of bonded labour, a 
component part of schemes of development  
in  those blocks;  and 

(iii)  the Planning Commission has 
approved an outlay of Rs. 1 crore in the 
Annual Plan for 1978-79, of the Ministry of 
Labour for providing financial assistance to 
State Governments/Union Territories in 
cases where the resources available to them 
under the existing ongoing schemes are 
inadequate to take care of the rehabilitation 
of bonded labourers in their respective 
areas. 

 
 Import of aluminium 

fl41. SHRI RAMANAND    YADAV: 
SHRI PIARE LALL KUREEL urf  

PIARE  LALL   TALIB: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) what are the reasons for im 
porting aluminium during the year 
1977-78; 

(b) what is the production capacity and 
consumption of aluminium in the country; 
and 

(c) what action Government propose to 
take to increase the production of aluminium 
within the country?] 

 


